FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GUJARAT POSITRA STEEL COMPANY LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Gujarat Positra Steel Company Limited

2. | Date of incorporation of corporate| 25-04-2005
debtor

3. | Authority under which corporate debtor | Registrar of Companies, Mumbai
is incorporated / registered

4. | Corporate Identity No./ Eimited| U27100MH2005PLC152813
Liability Identifieation Neo. of corporate
debtor

5. | Address of the registered office and| Regd. Office: 13/198, J. Tata Road, Khetan
principal office (if any) of corporate| Bhavan, Churchgate, Mumbai City, Mumbali,
debtor Maharashtra, India, 400020.

6. | Insolvency commencement date in| 04-12-2025
respect of corporate debtor (Order received on 06-12-2025)

7. | Estimated date of closure of insolvency | 02-06-2026
resolution process (180 days from the order dated 04-12-2025)

8. | Name and registration number of the| NPV Insolvency Professionals Private Limited
insolvency professional acting as interim | (Formerly known as Mantrah Insolvency
resolution professional Professionals Private Limited) — Through its

Director —Mr. Mohit Bipinchandra Adatiya
IBBI Reg. No.: IBBI/IPE-0040/IPA-2/2022-
23/50021

9. | Address and e-mail of the interim| Address: H-35, 1st Floor Jangpura Extension,
resolution professional, as registered | Jungpura, South Delhi, New Delhi — 110014.
with the Board Email Id - ipe@npvca.in

10. | Address and e-mail to be used for| Correspondence Address: 10th Floor, 1003,
correspondence with the interim | Zion Z1, Near Avalon Hotel, Sindhu Bhavan
resolution professional Road, Thaltej, Ahmedabad — 380054

Process Email 1d:
cirp.gpscl@npvinsolvency.in

11. | Last date for submission of claims 20-12-2025 (14 days from the receipt of the order

dated 06-12-2025)

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14. | (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized representatives
are available at:

cirp.gpscl@npvinsolvency.in
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench Court- VI has
ordered the commencement of a corporate insolvency resolution process of the Gujarat Positra Steel
Company Limited on 04-12-2025 (Order Received on 06-12-2025).




The creditors of Gujarat Positra Steel Company Limited, are hereby called upon to submit their
claims with proof on or before 20-12-2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class] in Form CA. - NA

Submission of false or misleading proofs of claim shall attract penalties.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director — Mr. Mohit Bipinchandra Adatiya

Appointed as Interim Resolution Professional

In the Matter of Gujarat Positra Steel CompanyLimited

Date: December IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-
09, 2025 23/50021
Place: Ahmedabad Validity of AFA: December 31, 2025

Email for Correspondence - cirp.gpscl@npvinsolvency.in
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#% Dhanvarsha’
TRUCAP FINANCE LIMITED

Registered Office: 3" Floor, A Wing , D.J. House,
Old Magardas Road, Andher (East), Mumbai - 400069, Maharashira,
GST No: 27AAACDIBBTDIZC
Corporate Identity Number: L64920MH1994PLC334457

PUBLIC NOTICE

Thig iz to inform the customars and public at large thal TruCap Finance Liméed, a Non-Banking
Financial Company, reglsierad with Reserve Bank of India {REI). having its registered office at
3" Floor, & Wing, [J House, Old Nagardas Road, Andhen {Easf), Mumbai = 400 083
["Company™), 15 closing its branch office tocated at Shop Ko, 18, B-Wmg, Devi Darshan CHS
Ltd, Bhavani Chowk, Tembi Naka, Thane (West) — 400 601, Maharashtra,{“Branch™). This is
b fuarthar inform that the outstandsng of the antire kan book sarvicad by 1his Branch as an date

Asset Recovery Management (ARM) |l Branch
A-27, 1st Floor, Hauz Khas, New Delhi - 110016
Email: ch3038@canarabank.com

Canara Bank

A Govammeant of India Undaertaking

E-AUCTION
SALE NOTICE

Motice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described movable / immovable property mortgaged/hypothecated charged to the
Secured Creditor, the possession of which has been taken by the Authorised Officer of the Canara Bank., will be sold on “As is where is”, “As is what is”, and "Whatever there is” basis on below
mentioned dates through E-Auction under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule 8(6) & 9 of the Security Interest
(Enforcement) Rules, 2002

For detailed terms and conditions of the sale please refer the link "E-Auction” provided in provider hitps://lbaanknet.com/ (M/s PSB Alliance Pvt. Ltd), (Contact No. 8291220220, Email:-
Support. BAANKNET@psballiance.com) or Canara Bank's website www.canarabank.com, EMD amount of 10% of the Reserve Price is to be deposited in E-Wallet of M/s PSB Alliance Private Limited
(https:/ibaanknet.com/) portal directly or by generating the Challan therein to deposit the EMD through RTGSINEFT in the account details as mentioned in the said challan.

3{:}1. éﬂﬁ

B rimeies SyndicatoBank

of thiz publication is MIL and these is noneww busingss belng conducted or cuestomess serviced e
from this Branch. Accordingty. the Branch will e closed with effect frorm March 0B, 2026. Any Name of the Branch a. Reserve Price {F'.SI ; . The property can be
customers or persons who have any concems or need clarifications from the Company, can Sr DETAILS i;gg::#iﬂ::;ﬁlﬂﬂﬂﬁ — b, EMD (Rs) i“‘::"f:ﬂ';ﬂ;’:}::ﬂ:] of| inspacted, with Prior
tact the am g at con r _ ing at r : : Appointment with
5351;: nerF R S SR AR SR No. Borrower / Guarantors / Mortgagor STATUS OF POSSESSION OmPuss  1o gicrensental Bid (Rs) Last Date & Time of A&ﬁﬁ;:: r:}:l::;e:
For TruCap Finance L'miﬁ!- Name & Address d. Date of Notice Submission of EMD & Contact Person
Date: December 08, 2025 Authorised Signatary 1 | AssetRecovery Mangement {ARM-Il) Branch All those Premises being Unit No.310-311, 3rd floor, Rs. a. 171.00 Lakh 30.12.2025 between 11.00 AM.
Borrower/s: M/s Fucon Technologies Ltd. admeasuring 711 SqFtof Carpet area along with Use of | 24.71,30.800.05 | v 47 10 Lakh between 12:30 p.m. to 05.00 P.M.
Eegd'ﬁfme: ?:1'4, SDhilw:']gji! :.I;?!'r'lgé Najafgarh Road, Industrial | 1 Mecl;a ?ic,al Egr Fhawglntir.:gﬁlr sjg.;aces in a Buiiiding KnnwE ;\iﬁ%eﬁnﬁi ¢. 1,00,000/- to 01:30 PM Valbhav Agganwd
:.‘_.:...I MAH ARAS HTRA S EAM LE SS LTD red, [f [ Naar E:'ﬁl aink- . . . . E?, HI.I own .V“J'a, E .EIE Ul dil'lg Hﬂ '!l 5 t'l.lﬂl'Ed .ﬂt W. therean from ﬂ. ﬂ2.12.2u25 29_12_2[!25 [ﬂﬂicerh Mobile No
| Regd. Office: PIPE NAGAR, VILLAGE SUKELI, N.H.17, B.K.G. ROAD Also at: I.I..I'mt Ns}.-,’lﬂ-S‘l_ 1. Hub Town Viva, WE ngh'l'l'aj'. nghWﬂH JDgEEhwarl {Eaﬁﬂ Mumhﬂ' 4']0']‘5'}, in thE 01.09,2024 and up o 05.00 p.m. OE11237992 & ME!‘Iﬂj
2/ TALUKA ROHA, DISTT. RAIGAD -402126 (MAHARASHTRA) Jogeshwar (East) Mumbai 400060 name of M/s Fucon Technologies Ltd. other expenses less Kumar [Authorised
CIM - LE9599MH19BBPLCOBDS4S ' i recovery if any
Website: www.jindal.com Emall: secretarial@mahaseam.com :‘:ﬁ;ﬁ"ﬁg};ﬂgﬁ ,FUE' I-:;E;?E::rggmr} T?E{g 1?‘ Dhakam | (Subject property is under Physical possession of i ﬂm;’;;’ﬁg’r;g:g? Na
NOTICE FOR TRANSFER OF SHARES i ' bank

Notica is hereby geven thal pursuant ie SEBT Circidar No, SEBVHO/MIRSDMIRSD-PoliFy
CIRM0ZHET datad #nd July, 3025 regarding Special Window for Re-ledgement of Transfer
Requesis of Physical Shares and ofher applicable circulars, the Company has recelwed

Date : 08.12,2025, Place : New Delhi Authorised Officer, Canara Bank

request from the feflowing proposed fransfaree to fransfer the bedow mentioned securities NOTICE
neld In the namefs) of the Securty holderiz) meafioned there agalnst as detailed below, 1o na Koparkhairne Branch : Plot Mo 380, Sector No. 18 C. Koparkhaims, Se
hig name. These securities were claimed o have been perchased by him aad cowld nat be ﬁﬁ Fh Eﬂﬁf Opp Gyan Vikas School Navi Mumbai- 400 709, Tel : 022- 27542480 : (Vata Meiors Limited) 7
transfarred earier in his favour due o deficiency In the docimentsiprocession otherwise Bank of Baroda Email koparkibankofbaroda.com, www bankofbaroda com Registered Office: Bambay House, 24. Homi Mody Street, Fort, Mumbar — 400001,
Folio| Mame(s| of the | Security | Number | Share | Distinctive | Nama(s) of W
Mo, Holder{s) Type and of Cerlificata|  Nos. the NOTICE TO BORROWER NOTICE &5 heredy green thal the cedtificales for e undementioned securities of the Company CORRECTION NOTICE
Transferor  Face Value | Securities| Nols) | From - To | Transferec(s) (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002) have been lostimesplaced and the holders of the sad securlies have apphed 1o the Company On .Pa.g.p.. No. 5 of Financial
v . toi displicas rificates. - i
2116 | SHAMJIMEHTA! | EQUITYS- | 200 2118 | 441501 - | RARENDRA Place: Koperkhaimne Date:28-11-2025 A A Express Newspaper, Mumbal
PRASHANIMEHTA 441700 JETHEHAI Tl} ﬂ[‘:'!.' PErSOn who s @ claim in rﬂﬁl}ﬁn’: of the sakl secuniies should ||:|':'-E_I|3 guch clairm with Ed'tl'::'ﬂ 'dﬂ[l.':"d _DB .12 2{:'2.:‘ 1hE
SOLANK] Prasad Kumar Swami, Pradeep Kumar Swami the Company at its Regsterad Office within 15 days from fis dade. else the Company will Insolvency F'Etil'innl No. & of IEU.?ﬁ

: e - olicats certf ithaut further intmation.
Flat No 1002 . 10 th floor, Trishiul Terraces Annexe, Plot No 32 sactor 20, e cond Ko s 4 icabe: Geriioates withod Lihi: mishon

Koperskhaime Navi Mumbai 400703
Dear Sir's,

Any person who has a claim n respect of the above merlionad.secutllles, shauld [oége-such
claim with the Company al ds Interm Corporate Office at Plot Ne. 106, Instifutional Seclor
44, Gurugram-122003 wilhin 30 days from this date aleng with agpropriale documentary
avidance therea! in suppoar of such clamm, alsa the Campary will pracead 1o fransfer the
gecurifies in favaur of the sbave praposed Transferee only In demat mode, without any
further Enfimation,

should be read in stead of
Insoivancy Patition No. 14 of 2024,
Sd /-

INSOLVENCY REGISTRAR,
HIGH COURT, BOMBAY

Mame of Joaint Holders: Jilendra Pralap & Mesna Pratap

Kind of Securities and Face Value: Equity Shares with FY of Rs. 21
Number of Sacurities: 830 Equdy Shares

Distinctive Numbars: 39053461 (o 39095230

Mame of Applicants: Jiendra Pratap & Meena Pratap

Place: Indose

Date: 040142005

Re: Credit facilities with our Koperkhairme Branch
W refer to letter no BOBIADVITLIOESS dated 25.07. 2011 conveying sanction of vanous credit fFaclifies and the
terms of sanction. Pursuant to the abaove sanction, you have availed and started utilizing the credit facilites after
providing sacunily for the same, as herainafler staled, The presant outstanding in vanous loancradit facility
accounts and the secunly interesis created for suchliability are as under;

Mature and
fype of facilidy | Limit{Rs.)

for MAHARASHTRA SEAMLESS LIMITED

Place: Gurugram ._I I N DA L

Cate: 08.12.202% 0.R diNOAL GReone

A JI NIGAR
Company Secretary

Ofs as on 28.11.2025 | Security agreement with brief
F_!atesuf (inclusive of interest | description of securities (please
interest | o to 26.41.2025) mention the details of security
agreemants and detalls of
maortgaged property including total
areq and boundaries)

ECL FINANCE LIMITED

Rageslarad Office: Tovae 3. Wing "B, Kohinoar City Mall Kebinoor City, Kingd Baad, Kura [Wesl|, Murmizes 400070,

E-AUCTION STATUTORY 15 DAYS SALE NOTICE

Sale by E-Auction under the Securifization and Reconstruction of Financial Azsets and Enforcement of Security Interest Act, 2002
and Tha Security Interest (Enlorcament ) Rules, 2002

Notice iz hereby givento pullic in general and In particatar to horeewar and guaranior that  Balow mentioned proparty will be sold on "AS 1S
WHERE IS BASIS AND AS I5 WHAT I5 BASIS " for the recovery of Rs.69,22,195.78 (Rupees Sixty-Nine Lakhz Twenty-Two Thousand Oing
Hundred Ninety-Five and Seventy-Eight Paise Only) vth raspact to loan account beanng Loan Account Numbers LKOHBESO0D0095568
a% on 13 Decambar 2023 + further Interest thereon < Legal Expanses fll the recovary of loan dues. The said proparly is mortgaged by
TANISHAK TRANSPORT SERVICE, MANOJ VAISHISTMUMNI THAKUR and PINKI MANDJKUMAR THAKUR to ECL Finance Limited for the
laan availed by them. Tha secured creditor is having physical pessassion of the below-mantioned Secured Asset,

O SB| STATE BANK OF INDIA

SARB Thane - 11697: Stressed Assets Recovery Branch, 1% Floor, Plot No.
A-112, Circle Road No. 22, Wagle Industrial Estate, Thane (West) - 400604 Term Loan 163,00.000) 0pe year | Re 30,96,151.49- Equitable mortgage of Flat No 1002
E-mail: sbi.11697@sbi.co.in thousing Loan MCLR+5P | (ofs 3944967 47 + 10 th Moor Trishul Terraces Annexe

i SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Alc No +0.25 unapgplied int 4850902 | Plot No 32 seclor 20 Koperkhaime

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and 32370600000058) + compound Int-2675) | Mavi Mumbai 400702
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged/charged to the

2. In the letter of acknowledamant of debt dated 03.07, 2077 you have acknowledgad your liability o twe Bank jo
the tune of Rs, 61,058,902 as on 03.07.2017(date). The oulstandings stated above inchude further drawings
and interestupla 31.07 2025 (date). Other charges debited to the account are Rs. KIL

Secured Creditor, the Physical Possession of which has been taken by the Authorized 3. As you are aware, you have commitied defauliz in payment of interest on above loansioutstandings. for the Description of the Reserve Price Date & Time | D@8 & Time
Officer of State Bank Of India, the Secured Creditor, will be sold on “ As is Where is”, “As is quarler ended 31,10 2025 . You have also defaulted in payment of instalments of term loan'demand loans secured Asset and EMD ol the Auction Imﬂ:.?h"

What is” and “Whatever there is basis” on 29.12.2025. which have fallen due for payment on 31.07 2025 and thereaftar.

. — . 4. Gonsequent upon the defaults committed by you, your koan account has been classified as non-periorming Schedule Of The Properly: Flat No 304, An Admeasuring 460 5g.H. Built-Up|  Rs. 62,50,000/- | a3p.42.2025
gM;a ﬁ]g%'ﬁ‘a’rg?a%jnrggrl'_‘iﬁé “é';'cﬁ'"s;%raes?t&rl:‘::é;ia‘lndf(()%%rgwer) K J Group, Shop No. asset on 16.10.2025 (mention q;ale;uf classification as NPA} in accordance with the Reserve Bank of India Area On 3rd Floor, In The Building Known As Bewitching Apartment Co-| (Rupees Sixty-Two | gy
) ’ ’ ’ o n § e | - 1 = [ P = i ; TN TP 2 - =
M/s. Bhairav Realty, Proprietor- Mr. Kishor Otarmal Jain, Guarantor- Mrs. Sangita Kishor &ﬂ'&?ﬁfﬁ:’gﬂgﬁ;ﬁflm ok o Tepeaed retuests-and-demanas you have nol tepald thecvendug Uperalsve Housing Sﬂt-lrﬂf:-' Limited, Mini Land, Tank Road. Bhandup {West), - Lakh gfg" | 11:00 AM H}] 112 s
Jain, Bay Castle, SY No.41/2B and 1/1A, Village Nehuli, T.Q Alibaug, Dist. Raigad - 402201 L e b T P e _— Mumbai- 400073, Un The-Piot Baing Gity Survey No159, 16T(Part), 168 inusand Chnly) : SN
WWs. Bhairav Realty, Propristor- Mr. Kishor Otarmal Jain, Guarantor- Mirs. Sangita Kishor el b o bl b el b sl fopictoi e (Part), C.T5, No. 13 {Part) Ah No.21, And Plat No.41. In The Village Kanjur|  10% Eamnest 2 11.00 AM
Kllalm, é:; Anuj I;arkI’t F’-g Nagotthan'a, ?(T% ROOhta, DlsltJR&_llg%i - 402t1 OQM Sanaita Kish give you nolice under sub-ssetion (2) of ssetion 13 of the Securitisation and Reconstruction of Financial Tatiska Kurta, Within The Registration District And Sub-District 01 Mumbal Gity|  Money Deposit h}gm;’f"’ i
s. Bhairav Realty, Proprietor- Mr. Kishor Otarmal Jain, Guarantor- Mrs. Sangita Kishor g . 5 . } o chslerg And Mumbai Suburhan & aon (NI
Jain, At Village Warvantane, PO Nagothane, T.Q Roha, Dist Raigad - 402109. Assets and Enforcement of Secuniy Intarest Act, 2002, and call upen you Io pay in full and discharge your A6 WM Uk AL Pl  Winuias. | RN

liabdifies to the' Bank aggregating Fs 39,96, 151.49/-a5 stated in para 1 above, within 80 days from the date of
this nodice, Wi further give you notice thal fading payment of the above amount with interest W the date of
payrment, we shall be free fo-exercise all or any of the righiz under sub-seclion (4] of section 13 ofthe said Act,
which please note,

B. Please node that, mierest will confinue 1o accrue af the rales specified in para 1 above Tor each cradil facility
uril paymient in il

1. We invite your attention 1o sub-section 13 of section 13 of the sald Act in terms of which you are barred from
transferring any of the secured assels refermad toin para 1 above by way of sale, lease of othensisa [other than
in the ordinary course of business) without obtaining our prior writlen consent.  We may add thal non-
compliance with the above provision contained in section 13 {13) of the sasd Act. s an offence punishable
undier section 20ofthe Act,

8. We further invite your altention to sub section (8} of section 13 of the said Act in terms of which you may
radeam tha secured assels, if the amount of dues fogethar with all costs, charges and expansas incurrad by
the Bank is tendered by you, af any time before the date of publication of nofice for public auction/ mwiting
quotations! lendes private iraaty, Please note that after publication of the notics as above, pour night to redeem
the secured assots will not be avaiable,

Please note that this demand nobice is withoul prejudics fo and shall nof b2 construed as waiver of any ofher
rights or remeadias which we may have, including without limitation, the rght 1o make further demands in

Nole: More Paricularty hMenbiomed In The Agreement For Sale Dated 02nd|  (Rupees  Six
Dacember 2019, Bearing Pegistration Serial Number KRLA-15299-2019| Lakhs Twenty Five | uniimited auto
Registered With The ub Registrar Kurla No.4, MumBai Suburban District{Bandra), | - Thousand onky) Extansions)

Note: 1) The auction sale will be conducted onling through the website hitps:/’sarfaesi.avctiontiger.net and Onky those bidders
holding valid Email, ID PROOF & PHOTO PROOF, PAN CARD and have duly remitted payment of EMD through DEMAND DRAFT/
MEFT/RTGS shall be eligible to participata in this “online e-Auclion™. 2) The intending biddars have to submit thair EMD by way of
remitfance by DEMAND DRAFT / RTGS/MEFT to: Beneficiary Mame: ECL Finance Limited. 3) Bank Mame: State Bank of India
4) Account Holder Name: ECL FINANCE LIMITED, Bank Accoun! No. -38922201620, [SARFAESI- Auction, (ECL Finance
Limitad], IFSC code: SBINOOO3IBIE 5) Last date for submission of onling application BID form along with EMD is 29-12-2025 1ill
4:00 PM only. §) For detailed terms and condition of the sale, pleasa visit the website hiips:/fsartaesi.aocliontiger.net or Pleasa
contact on the Mr. Maulik Shrimali Ph. +87 3173528727, Help Line e-mail I1D; Support@auctiontiger.net. Mobile No. +31
9B67354324,+919619204223

Date : 09.12.2025
Place: Mumbai

Outstanding Dues for Recovery of which Property/ies is/are Being Sold

Rs. 5,19,10,093/- (Rupees Five Crores Nineteen Lakhs Ten Thousand Ninety Three only)
as on 05.07.2022 with further interest, incidental expenses, costs, charges to be incurred
as per demand notice dated- 05.07.2022.

Property Details. (SBIN200033888413) NA Land Bearing Survey No. 226, Hissa No.
1A, Area admeasuring 0.76.49 HR situated at Pen, Taluka Pen, Dist Raigad, State
Maharashtra Pin - 402107 (Owner Kishore Otarmal Jain and Sangita Kishor Jain)
Reserve Price- Rs. 6,25,00,000/- . EMD- Rs. 62,50,000/-
Possession Status : - (Physical)

Property: EMD Rs. 62,50,000/-

Bid Increment Amount = Rs. 1,00,000/- (Rupees One Lacs Only)

Date and time for submission of request letter of participation / KYC Documents/
Proof of EMD etc. = on or before 28.12.2025 up to 5.00 p.m.

Date & Time of e-Auction = Date:- 29.12.2025 Time:- From 11.00 a.m. To 3.00 p.m.
with unlimited extensions of 10 Minutes each

Date & Time of inspection of the properties: 15.12.2025 from 11.00 A.M. to 3.00 P.M.

Sd/- (Authorized Officer),
For ECL Finance Limited

(Contact = Shri Chandrakumar D Kamble, Authorised Officer, Mob No. 7875551566 ﬁr:fspfaﬁttﬁ;ﬁﬁ:‘w"'”gm”s" 3rd E-AUCTION SALE NOTICE

E‘:‘A S':" t;““t“t S?“‘ed7d""°'°',t”g'b9833§75,3°:_) — — Rupesh Kumar SUPREME VASAI BHIWANDI TOLLWAYS PRIVATE LIMITED-
0 De Transierre: eposited by piaaer In nis /ner/thelr own wallet proviaed by /s i & Desi ii

Ltd. On https://baanknet.com by means of NEFT L:::;m:ﬁ Uﬁrm:l IN LIQUIDATION UNDER IBC

(CIN NO. U45200HR2013PRTC048979)
Registered Office at: 510, 5th Floor, ABW Tower, IFFCO Chownk, M.G.Road, Gurgaon, Haryana-122002

Notice to General Public that Liquidator of Supreme Vasai Bhiwandi Tollways Private Limited — In Liquidation under IBC,2016

Terms and conditions of the e-auction are as under:
The auction will be conducted through Bank’s approved service M/s. PSB Alliance Ltd at their
web portal https://baanknet.com.

Note : This nofice supersede 13 (2)Notice issued on 21.11.2025.

The intending bidders should make their own independent inquiries regarding encumbrances,

title of property put on auction and claims/ rights affecting the property prior to submitting their

bid. In this regard, e-auction advertisement does not constitute and will not be deemed to

constitute any commitment or any representation of the Bank.

The successful purchasers / bidders are required to deposit remaining amount either through

NEFT in the Account No. 31049575155, SARB Thane Payment Account (Unit Name), IFSC Code:

SBIN0061707 or by way of demand draft drawn in favour of State Bank of India A/c (unit name),

SARB THANE, 11697 (Name of the Branch) drawn on any Nationalized or Scheduled Bank.

For detail terms and conditions of the sale, please refer to the link provided in State Bank Of

India ,the Secured Creditors Website

1 https://baanknet.com 2. hittp://www.sbi.co.in

Place : Thane Sd/-

Date: 06.12.2025 Mr. Chandrakumar D Kamble
State Bank of India, AUTHORISED OFFICER

FORM A
PUBLIC ANNOUNCEMENT

{Under Regidatian & of the nsolvency and Bankruptey Board of India
{Insodvency Reselution Process for Corporate Personsy Reguiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
GLJARAT POSITRA STEEL COMPANY LIMITED

RELEVANT PARTICULARS
1 | Marme of corporate detstor Gujarat Positra Steel Company Limited
2 -_-I.'leH:-: g.'-l1'inr_.='.l'r|:;m'd':ir.lr'- of corporain dalror 2504 EI}GE o
A, Authority under whech corporate debion Hegshms of Dornpanies, Mumbea
is incorpombed / registened
4. | Comporate ertiy Mo,/ Heted babiiy | LET10OMHZ005PLCIEZE1E
lupadmaien-fe. of comonate debior
5. Adchess of the regesered office and | Rege. Office: 13,198, 1. Tata Road, Khetan
prrcipal office i ary of componate Bhavan, Churchgata, Mumbai Ciy, Mumbai,
el Matsarashing, Inchia, 40050
&  Insohency commencament data in [ 122025
resspet of porporne deblo (Order receveg on 06 12-2025)
» | Estimated date of closure of insohency. | 00062006 -
ressolUTion peess {1ED Gl o e e cialesd Ol 12230050
g Mame and registration numicer of the | NPV insolvency Professionals Private Uimited
insbaicy professionsl acting & mbeim | [Fonmedy known &5 Manieh nssheroy
rasoiution professional Professiorats Privata Limited) - Through its
Cirector < M Mokt BipireSundr Adaing
IBEI ag. Mo
BB IPEDC0Y PR 27 2022- 23/ 50021
| Addres=sr H-35, 1at Foor langpurs Extension,
Jungpura, South Dedhe, New Dethi - 110044,
| Emadl i - ipeiinpvealn
Cormesparcence Address: 106h Floor, 1003,
Ao E1, Near walon Hotel Sncnu Bhewsen Fosed,
Price=s Emal il eipgpsci@npvinsaivencyin
[ 20-10-2025 (14 days from the receipt of the onder
dhated OF-12-2025)
12 ' Classes of creditors, if amy. under clhuss [ Mat Anplicable
[tk el saubransciion (G8) of sachon 1,
secartzned by the imerm resolution
sl
130 Marnes of Inschency Professionaks
identiing o A s A dhoread
Representative of credions In e dass
{Thres ramess for each class)
14, ja) Felevart Forms and. 1) www b g in
(b} Details of authorized mpresoiatnas | dipgpsclEnpyvinselmncyin
ane gvatanie ar (b Mog Apakcable

Motlce s k=reby Eiven that the National Company Law Tribunal, Mumbad Bench Coust- i
has ordered the commencement of & corporaie insehvency resoluticn process of the
Gujaral Pasitra Steel Company Lirmited on 081 22025 (Order Received on 5-12-2025)
The creditors of Gujarat Pasitra Steal Compary Limited, ara hareby callad upon to subrmit
their claims with proof on or before 20-12-2025 to the irerim rescdution professional at
theaddress mentioned against antry Mo 10

The financial creditors shall submit their clalims with proof by electronlo means onby. Al
other creditors may subrnit the claime with proof in person, by post or by abectronic means.
Afinancial creditor belonging o a class, 25 lated against the entry No. 12, shall Indscate
its cholce of authorized representative from amang the three insalvency professionals
listad against antry Mo.13 to act as authorized representativa of the class [specify class)
i Forem Ga « NA

Submission of false or misteading procfs of claim shall attract penalties

o | Address and emal of the interm
resolution professonal a5 refstend
wih the Boarnd

10, Address and earail & be usad for
pOrTESROnCENCE Wit The e
respiution prodessonal

11, Last date for submisson of caims

[ Mot Applicabie

S/
IPE - NPV Insolvency Professionals Private Limited

(Farmerly Known as Mantrah Insolvency Prolessionals Private Limited)
Through lts Director — Mr. Mohlt Biplnehandra Adativa
Appointed as Interim Resolation Professional

In the Matter of Gujarat Positra Steel CompanyLimited
IBBI Reg. Mo IBEIIPE-DO80 7 IPA-2 /2004258 B00ET
Valdity of AFA: Decembar 31, 2025

Emall for Comespondence - cirpgpscl@npyinsohencyin

Date: December 09, 2025
Place: Ahmodabad

IndiGrid

INDIGRID INFRASTRUCTURE TRUST (“IndiGrid™)
(formerly known as India Grid Trust)

(An Infrastructure Investment Trust registered with SEBI vide Registrabon Mo, INAmITI16-17/0005)
Principal Place of Business: Uinit No. 101, First Floor, Windsor, Village KoleKalyan, OF CST Road, Vidvanagan Marg,
Kalina, Santacruz {Ezsl), Mumbai - 400098, Maharashira, india, Compliance Officar: Mr. Urmil Shah;

Tal: +91 72084 53885, E-mail: compliancecfficaniindigrid.com: Website: www.indigrid_co.in

NOTICE OF POSTAL BALLOT

NOTICE is hereby given to the Unitholders of IndiGrid that pursuant to the provisions of Regulation 22 of the
Sacurities and Exchange Board of India (Infrastructure Investment Trusts) Regulations, 2014, as amendad,
(the "InviT Regulations™) and all other applicable Regulations of the InvlT Regulations {including any
statutory modifications or amendments or re-enactments thereof for the time being in force) and subject to
other applicable laws and requlations, the Investment Manager on behalf of IndiGrid Infrastructure Trust (the
IndiGrid”) has sant an e-mail of Postal Ballot Notice ("Notice”) dated December 08, 2025 1o the Unitholders
whoze e-mail 1Dz are registered with the depository parficipant(s) and for Unitholders whose e-mail
addresses are not registered, SMSs, wherever Mobile Numbers are available, being sent by KFintech for
saeking their consent on the following aganda item listed in the said Notice (along with the explanatory
statemant thereto) thraugh remote e-voling only ("remote e-voting”)

5.No. Particulars
14 Ta grant enabling approval for capilal raising uplo ¥ 2,000 crores
Please note that:

1. In compliance with InviT Regulations, IndiGrid has completed the dispatch of the Notice by electronic
means only, on Monday, December 08, 2025, to those Unitholders of IndiGGnd whose names appeared in
the records of Depository as of Friday, November 28, 2025 (“the cut-off date”)

2. The Motice iz available on the website of Inditand: https/www.indigrd.co,in/, the relevant section of the
website of BSE Limited ("BSE"): www bseindia.com and MNational Stock Exchange of India Limited
(“NSE"): www.nseindia.com on which the Units of IndiGrid are listed and on the website of Mational
Securities Depasitory Limited (NSDL): weaw evoting.nsdl.com.

3. Unitholders holding Uinits as on the cut-off date, shall have the voling rights on the rasolution as sel forth
in tha Motice. The voling rights of Unitholders shall be in proportion to their Units of the Unit capital of the
IndiGrid. A person who'is not a Unitholder as on the cut-off date shall treat the Motice for information
purpose only

4. In compliance with InvlT Regulations, IndiGrid has provided only the remote e-voling facility to s
Linitholders, to enable them to cast their votes electronically instead of submitting the Physical Ballot
form, For this purpose, Invesiment Manager on behalfl of IndiGrid has entared into an agreameant with
MSDL for facilitating remote e-voling 1o enable Unitholders to cast their voles electronically onlby.

5. The detailed procedurs and instructions for remote e-voting are anumeratad in the Motice. The remote
a-voting period commeancas on Tuesday, Decembar 09, 2025, at 8:00 a.m. (I5T) and ends on Monday,
December 29, 2025, at 5:00 p.m. {I5T). The remote e-volting module shall be disabled for voling
thereafter. Once the votes on resolution(s) are casl by the Unitholders, the Unitholders shall not be
allowed to change it subsequently

B. The Board of Directors of Investmenl Manager has appointed Mr, B Narasimhan failing him,
Mr. K Venkataraman, Practicing Company Secratarias, to act as the Scrutinizer to scrutinize the Postal
Ballot voting process (remote a-voting) in a fair and transparant manner.

. The Result of the Pastal Ballot will be announced on or bafore Tuasday, Decambear 30, 2025 and shall be
placed on the website of the IndiGrid at www.indigrid.co.in and NSOL at www.evoling.nsdl.com and shall
also be communicated to BSE Limited and National Stock Exchange of India Limited, where LUnits of
IndiGrid are listed

&. Incase of any queriesigrievances periaining (o remote e=voting you may refer o the Frequentiy Asked
Questions (FAQs) for Unitholders and e-voling user manual for Unitholders available in the download
section of www evoting nsdl.com or call on the toll-free number; 1800 1020 280/ 1800 224 430 or send a
request at evoting@nsdl.co.in.

For IndiGrid Infrastructure Trust

By Order of the Board

IndiGrid Investment Managers Limited

(as the Investment Manager to IndiGrid Infrastructure Trust)
St~

Urmil Shah

Mumbai, December 08, 2025 Company Secretary & Compliance Officer

having registered office at 510 ,5th Floor, ABW Tower, IFFCO Chownk, M.G.Road, Gurgaon, Haryana-122002 appointed vide order
dated 17.07.2025 in IA (IBC) (Lig.)/2/Ch/2025 in CP(IB)No. 442/Chd/Hry/2019 (Admitted) by Hon’ble National Company Law Tribunal,
Chandigarh Bench, Chandigarh (Adjudicating Authority under IBC,2016) hereby under the authority and approval of the SCC in 6th
SCC Meeting held on 08.12.2025 , hereby invites, Eligible Bidder(s) for participation in E-auction Sale of the Assets of Supreme Vasai
Bhiwandi Tollways Private Limited (Corporate Debtor) i.e Toll at Chinchoti — Kaman - Anjurphata to Mankoli Road M.S.H. No 4”
26/425 in Taluka, Bhiwandi District , Thane(0/000 to 26/425 km stretch.) under “Build-Operate-Transfer” (BOT) basis i.e Maludi
Toll Plaza , Distt. Thane, State of Maharastra and other machinery and/or equipment including to Electronic Fastag Equipment’s
installed/lying thereto. listed herein, on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS BASIS” and “WITHOUT
RECOURSE BASIS” as per the E-auction schedule stated herein and E-auction time line as per the detailed terms, conditions & process
listed in E-auction Process Document which can be downloaded from https://ibbi.baanknet.com/ or can be obtained by sending an
emailto liquidator.supremevasai@gmail.com.

Date and Time | Reserve Price |EarnestMoney Deposit Bid
Description of Assets of the of (in INR) (10 % of Reserve Price| Incremental
corporate debtor E-Auction (in INR) & Submission| Value (in INR)
Deadline

Sale of the Assets of the Supreme Vasai Bhiwandi|Date of E-auction| ps 56 00,00,000/-
Tollways Private Limited (Corporate Debtor) i.e Toll jis 09.01.2026 e Q :
at Chinchoti - Kaman - Anjurphata to Mankoli Road (RL(l:pees Flﬂ}' Six (ng.)ete sLFlve Cr:)res F.g:uPeEs
M.S.H. No 4 26/425 in Taluka, Bhiwandi District , | And rores only) ixty Lacs only) | Fifteen Lacs
Thane (0/000 to 26/425 km stretch.) under “Build- only)
Operate-Transfer” (BOT) basis i.e  Maludi Toll|E.auction Time:
Plaza, Distt. Thane, State of Maharastra and other{44-00 a.m
machinery and/or equipment thereto including tof

Electronic Fastag Equipments as installed thereto 03:30 p.m

in Liquidation under IBC,2016 including its legal{ " "
entity and assets of the corporate debtor on “As is With unlimited
where is basis’, “As is what is basis”, “Whatever (Wi u_n imite
there is basis” and “No recourse basis” including all |€Xtension of 5
the rights, interests, benefits arising out of the |Minutes each)
Project as per the Substitution Agreement dated
25.10.2013 read with the Original Concession
Agreement dated 16th May 2009 (“Concession
Agreement”) and Substitution Agreement dated
23.07.2009 executed by the Corporate Debtor and
of keeping in view that concession period is 24
years 3 months i.e upto 27.11.2033.

Rs. 5,60,00,000/- |Rs. 15,00,000/-

S. No. E-auction Event - Descriptions and Time Schedule Date of Event

1. | Issuance of 3rd E-auction notice to Publication Agency 08.12.2025
2. | Publication of 3rd E- Auction Advertisement in newspaper(s) 09.12.2025
3. | Last date of submission of Bid Documents & other documents including 29A Eligibility Undertaking. 06.01.2026
4. | Time period for Inspection of the Assets of the Corporate Debtor 23.12.2025 to 29.12.2025

(With prior intimation and approval of Liquidator)

5. | Date of Submission of Earnest Money Deposit (EMD) 06.01.2026 (Tuesday) (Upto 4.00 p.m)

6. | Date of E-Auction (Time: 11:00 am to 03:30 pm) 09.01.2026 (Friday)

Note: *Excluding taxes, levies, charges, duties, transfer fees, stamp duty, registration fees, premiums, if any etc. No
representation as to warranties and indemnities shall be made with or against the Liquidator .

Important Notes.

1. The Sale of assets of the corporate debtor as listed herein above through E-Auction will be conducted strictly on “AS IS WHERE 1S”,
“AS IS WHAT IS” and “WHATEVER THERE IS BASIS” and “WITHOUT RECOURSE BASIS” and subject to provisions of the
Insolvency and Bankruptcy Code, 2016 (IBC) and IBBI (Liquidation Process) Regulations, 2016 (Liquidation Regulations) duly
amended from time to time.

2. The Complete E-Auction Process Document containing Descriptions of the Assets of the corporate debtor as per Annexure -6 and
other relevant documents and General Terms and Conditions of online auction sale are/shall be available or made available on website
https://ibbi.baanknet.com.

3. Interested bidder(s) is/are required to submit requisite documents and deposit EMD amount on https://ibbi.baanknet.com by
logging into the portal as buyer and also required to submit the eligibility document in the same portal by going through the
guidelines . Forassistance, the bidders may reach out to Baanknet Helpline Ph. No.: +918291220220.

4. Interested bidder(s) shall deposit the Earnest Money Deposit (EMD) through their own e-wallet account on the
https://ibbi.oaanknet.com/ portal. Upon the successful conclusion of the auction, the EMD amount of the highest bidder will be
transferred to the Liquidation account of Corporate Debtor maintained by the Liquidator .

5. As per the provisions of the Liquidation Regulations, as amended, all interested bidder(s) is/ are required to submit an Affidavit that
they do not suffer from any ineligibility under 29A of the IBC to the extent applicable and if found ineligible at any stage, the Earnest Money
Deposit shall be forfeited by the Liquidator under IBC.

6. The Successful Bidder shall provide balance sale consideration within 30 days from the date of issuance of Letter of Intent by the
Liquidator. Payments made after 30 days but before 90 days shall attract interest as per the Liquidation Regulations. The sale shall be
cancelled, if, the paymentis notreceived within 90 days from the date of Letter of Intent.

7. The Stakeholders Consultation Committee (“SCC”) of the corporate debtor has taken a decision not to extend the aforesaid timeline
under Regulation 31A(1)(h) of the Liquidation Regulations.

8. The Liquidator reserves the right to amend the key terms of the sale process including timelines to the extent permissible under the
applicable law and giving notice of the same (at the earliest) to the Bidder(s) by issuing a notice on the IBBI website or E-Auction Platform,
which may please be noted. Sd/-

Sanjay Kumar Aggarwal, Liquidator of

Supreme Vasai Bhiwandi Tollways Private Limited-In Liquidation under IBC

IBBI Registration No. IBBI/IPA-002/IP-N00126/2017-2018/10295

IBBI Registered Address: C-20, Block-C, Wave Estate, Sector 85,

SAS Nagar Mohali,Punjab -160 055, Email: liquidator.supremevasai@gmail.com

Dated: 8th day of December, 2025
Place: S A S Nagar, Mohali

epaper.ﬁnanciaiexpress.mn'. .
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PUBLIC NOTICE

NOTICE is hereby given to the Public at
Large that |, GORAKH GOVIND ~ MEGH,
I.A.S. (Retired), aged about 77 years, state
& confirms that | am not in contact in any
manner whatsoever with my Step Sister
Mrs. Gunami Sipka for over a period of last 2
years including her Family Members
namely - her mother, sisters, brother and
otherrelatives.

| further state and confirm that | alongwith
my wife Dr. Mandakini Megh have not
visited my Native Place in Khairar and other
places in Orissa for over 6 yearstill date.

| am suffering from various Medical
Ailments due to my Age and for such | am
living my life peacefully alongwith my
lawfully wedded wife Dr. Mandakini Megh at
below mentioned address in Mumbai and
for such want to give this Public Notice to
inform People at Large of such facts as
stated hereinabove.

MR. GORAKH MEGH,

R/0. A-502, “A" wing, 5th Floor, Amaltas
Bldg., Juhu Versova Link Road, Andheri (w),
Mumbai - 400053, (M) 9821624808.

PUBLIC NOTICE

Notice is hereby given that my client, SHREE
5.5. INFRA DEVELOPERS PRIVATE LTD; a
Private Limited Company, represented
through its Director SHRI VAIBHAV
ATMARAM KOKATE, having registered office
at 102, S.H.H. Residency, Near Shiva
Industrial Estate, Near Tata Power Co., Lake
Road, Bhandup (West), Mumbai- 400 078
have vide three separate registered
development Agreements acquired
Development rights from its respective
Owners in respect of under mentioned
Property of Village Kanjur (west), Taluka
Kurla, District Mumbai Sub-urban within the
local limit of “S” Ward of Brihan Mumbai
Municipal Corporation. The proportionate
rights of the owners are as follows;

1a) Mr. Binny John, 1b) Mr. Freny John, 1c)
Mr. Jerome Angel, 1d) Mr. James Angel, 1e)
Mr. Joseph Angel, 1f) Mrs. Janet Marydas,
1g) Mrs. Jasmine Thomas (all legal heirs of
late V.L. Angel holding 40% rights) AND

2a) Mr. Sarain Zacharia, 2b) Mrs. Maryn
Daniel, 2c) Mr. Lerin Zacharia (all legal heirs
of late V.L. Zacharia, holding 20% rights) AND
3a) Mrs. Roise Victor, 3b) Mr. Christy
Fernandes, 3c) Mrs. Floris Jacob, 3d) Mrs.
Shiny Verghese, 3e) Mr. Biju Verghese, 3f)
Mrs. Merlin Fransis, 3g) Mrs. Everlin Jose, 3h)
Mr. Hallis Francis Fernandes, 3i) Mrs. Grace
Pascal Valooran, 3j) Mrs. Rosia Jacab (all
legal heirs of late V. L. Fransis, holding 40%
rights). All three branches above having joint
rights in the property admeasuring total
area of 1455.69 sg. mtrs. or thereabouts
bearing C.T.S. Nos. 448, 448/1 to 448/21 AND
4) Angel Co-operative Housing Society Ltd.,
having rights on property admeasuring an
area of 1217.31 sq. mtrs. or thereabouts
bearing C.T.S. Nos. 448 .

My clients have instructed me to investigate
title and issue title clearance certificate in
respect of the said property more
particularly described in the Schedule
hereunder written. Any person/s having any
right or claim upon the said property or any
partthereof byway of sale, mortgage, lease,
gift deed, inheritance, court decree or in any
other manner are required to make the
same known in writing along with
supporting documentary evidence to the
undersigned at his office at Akanksha, 2nd
Floor, Sane Guruji Nagar, Mulund (East),
Mumbai — 400 081, within fourteen days
from the date hereof, failing which it will be
presumed that there are no such claims and
if any, the same are waived or abandoned
and title of my client to the said property
shall be certified by me as clear and
marketable.

Dated 09" December 2025

(SAMIR K. VAIDYA)

Advocate

X

MAHAVITARAN TENDER NOTICE

Tenders are invited for supply of 11 kV & 22 kV, 630 KVA Three
Phase, Copper Wound, CRGO Core, ONAN, Indoor Distribution
Transformers EEL- Il (STAR-II) through e-tendering process
with Estimated Cost of Rs. 4732 Lakhs against MSEDCL
advertised Tender on website vide No. MMD/T-HTM1-28/1225
due for submission on dtd. 29.12.2025.

For details please visit website: https://etender.mahadiscom.in/
eatApp/
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PUBLIC NOTICE
NOTICE IS HEREBY GIVEN to the Public at large that SMT. ZAIBUNNISA NAEEM
ROKADIA is the owner of the building bearing C S No. 33 of Mandvi division more
particularly described in the schedule hereunder written.

The Original Deed made by and between Mr. Mahomedbhai Soeb Khambati & Ors, the
Vendors & Smt. Zaibunnisa N Rokadia, the Purchaser duly registered under Serial no.
BBE1/09717/2006 dt 28/09/2006 hereinbefore mentioned is lost andfor misplaced and is
not traceable by the Owner.
We have to issue clear and marketable title free from all encumbrances, claims, demands,
and reasonable doubts of any nature whatsoeverin respect of the said Building.
Any person either having or claiming any right, title, interest, claim in andfor in possession
of the said Building or any part thereof and any claim on in any manner including by way of
any arrangement, sale, transfer, exchange, conveyance, assignment, charge, mortgage
gift, trust, lease, monthly tenancy, leave license partnership joint ventures, inheritance,
lien, easement right to prescription, an adverse right, title, interest or claim of any nature
whatsoever, dispute, suit, decree, order, award, restrictive covenants, order or injunction,
attachment, acquisition, Requisition or otherwise is hereby called upon and required to
make the same known in writing with genuine notarized documents along with original
documents within 07 days from the date of publication hereof to the undersigned at their
office, address, failing which any such claim, if any, shall be deemed to be waived and/or
abandoned and we would issue clear and marketable title for the said Building.

Schedule of the said Property
All that the plot of land situated at the comer of Janjikar Street and Sarang Street, Mumbai
400 003 within the limits of Greater Mumbai in the district and registration sub-district of
Mumbai City registered by the collector of land revenue under Old No. 29, New Nos.208
and 208, Old Survey No 1076, New Survey Mos. 1996 and 1997 L. T A. C. R. R. No.1130
and Cadastral Survey No. 33 of Mandvi Division admeasuring about 59.36 sq. mis
(hereinafter referred to as the Plot) with the building assessed to municipal taxes under "B"
Ward Mos. 129, 130 Street Nos 70-76, Sarang Street (hereinafter referred to as the
Building) standing thereon, the said Plot with the said Building shall hereinafter collectively
be referred to as the Property. H.A LAKDAWALA
MUMBAI, DATED 9th day of December 2025 Advocate High Court

Ashoka Shopping Centre,0.Mo.219, 2nd floor, L.T. Marg, Crawford Market, Mumbai-400001
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